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NATIONAI- COMPANY LAW TR|SUNA|. MUMBAI BENCH cP No. 49 of 2016

Company the Petitioners should be inducted in the Board of Directors of R-1

Company. The Company shall take due legal process in this regard. Next, it is

held that the appointment of R-3 was not through prop€r process of law as per

the provisions of The Act hence, declared invalid. Next, the R-1 Company shall

take legal action against R-2 to recover the amount collected tn the guise of

increase of Authorized Capital of the Company, if found not credited in the

accounts of the Company.

7. The Petition is therefore, finally decided on the terms as directed above

without any costs to any party.

Dated: 16th lanuary 2017 M. K. SHRAWAT
MEMBER (]UDICIAL)
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